
In the Central Administrative Tribunal,. 
Calcutta Rench 

0 
MA 251 if 1998 
(CA N•...716 .f 1997) 

present : HGn'ble Mr D Purkayastha, Judicial Member 

Kalyani Prava Dhar & Anr. 

Vs. 

G.vernment of India Press 

F.r the5prl1cant : Mr AIM. Riych.wdhury, IA. Advecate. 

F.r the Respondents. Ms. L Ray, Ldi Adv.cate 

Heard on : 15.7.98 	 tate if Order : 15.7,98 

ORDER 

This applicatien has beerifiled by the applicant fir settinq 

aside the .rder of dismissal f.r default passed on 8.6;98 by this 

Tribunal stat jn the r.und that nine appeared in behalf if the 

applicant. 14. Advecate Ms. Ray is present in behalf if the res— 

pcndénts. It is I •imd that nLther the applicant nw his advecate 

appeared bef.re  this Tribunal on, last 3 censecutive dates. S., the 

alication is dismissed for defau1t. In the instant applicatiin 

the applicant did not assign any reasen for which neither the appli—

cant nir his advecate appeared befere this Tribunal on the last 3 

ccasienS. App1icat never disc used any reasin .f their nin 

apeaDaflCe bef.re the. Tribunal in 8.698 when the case was dismissed 

for default. IA. Advocate if the applicant submits that he is 

CiVi'kUrt hr Assciatien and in 8.6.98 
practisIng in the 
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he c 'u id not reah the Hen' b le C.urt in t tine whe n the matter was 

called for hearing. But applicant remained silent about the •ther 

dates for which the application has been dismissed for default. 

.2. 	In view of the afiresaid circurnstances,I am of the view that 

no sufficient cause has beendisciesed in the applicatisn for setting 

aside the dismissal order passed by this Tribunal. However, 14. 

Advocate of the applicant submits that applicant had filed this 

application for appointment on csmpassiinate gr*und by the respen.. 

'dents. Healsi submits that if the application is not restored, 

applicant wfll suffer irreparable loss • In v jew of the circumstances. 
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. 'ra4 and 	ibjectjin a 	by the t-MY-.* 	rep.n ents,11 am 
I' 

of the view that for the interest of justice application can be 

restored subject to payment of cist of 4.26/— to the resp.ndents 

Accordingly, the application is allowed with a direction upon the 

applicant to pay cost of As.200/... to the respondents Accirdingly, 

Original Application 716 of 1997 is restored after setting aside 

the order, of dismissal dated 8.698. Respondents are directed to 

file reply in the Original Application within three weeks from to—day 

as prayed f or by the IA. Advocate of the respendents. 

( D% Purkaysta ) 
Member() 
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